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BRFORE TH®R C ENTR AL |ADMI NMISTRATIVE TRIBUNAL

EANGALOn B B‘%I‘LH: BANGALOLE
DATED THIS THE 12TH DAY OF SFEpTHEMBER,1¢86,

|
Present:

Hon' e Mr,Justice K.S.Puttaswanmy,
«o Vice-Chairman

Hon'ble Mr, P.Srinivasan. .. Member(a)

APPLI‘J-ATIOE‘E NO, 225 DOF 1986,

P.A,Nayak, _

Major, OcciService in

R.& T Depar tment,

0ffice of the Genersl Manager,
Telecommunications, Karnataka

Circle, Maruti Camplex, Bangalre-2,, Applicant,

(By ori V.S.(}L‘mjal, Advac ate - Absent)

Ve

1, The Union of India by its
gecratary of Home (Depar tment
of Personnel and Admiri strative
Heforms) Central Secretariat,
New Delhi-110 001,

2, The Gener=l Manager,
Telecommunications, Karnataka
Circle, Maruti Complex, V Main,
Gandhinagar, Bangalore-%60 009.

3, Shri D,Chamiah, Major,
Occ:Gowt, Service, Office of
the Generzl Manager, Telec ommuni-
cations, Karnataka Circle, Maruti
Complex, V Main, Gapdhinagar,
Bangal r e=56Q 0?9. .. Hesponde ts,

(By sri M, S.padmarajaish, Central Govermment
Seni or iS-tanding Counsel for Rl and R2
Sri Rvivarma Kumar for R-3),
Ths appli cation coming on for hearing this day,
Vice-Chairman madﬁ the following:
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Case called, T\pplicant and his learned counsel
sri V,S.Gunjal are rabse}nt. W4e have perused the papers
and heard Sri M,S.Padmarajaish, learned Central Govt,
Senior Standing Couﬁsel, who appears for r espondents
1l and 2 and Sri Ravivarma Kumar, learned counsel for

regpondent- 3,

2 In this transferred application fram the
High Court of Karnataka, the applicant has challengeﬁ
grder No,OM 27-2/71/ESTT(SCT) dated 27-11-1972 made by
Government of India intesr alia prox;idingf or Teserva-
tions to members of scheduled castes and scheduled
tribes in promotionjgl posts of all departments of

Goverment of India,

3. The applicant has challenged the order of
Government and the follow up orderfiade by the competent
authority, promoting respondent-3 to a higher post on

a large number of grounds,

4, In GENFRAL MANAGHER, SCUTHE:N RAILWAY AND
ANOTHER v, KANGACHARI (AIR 1962 Supreme Court 36) the

Supreme Court rejec ting a similar challenge, had up-

helc the validity of a similar arder rejecting the

s

very grounds urged in this application, AgainaDivision
Bench of the Madras High Court consisting of Gokula-
krishnan and hatnam, JJ., in MANIMEGALAI JANAGARAT v.

S. ALAGHIA DOSS AND OTHERS (W,A,No.122 of 1979 decided
on 22-6-1982) rejecting the very grounds urged by the
app licant had uph'elc;i the very impugned order which had

also
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also been followed by Doddakalegowda,J. of the High
Court of Karnataka in T,%,RAGARAJ AN v, UNION OF INDIA
AND OTHERS (Writ Petition No,6546 of 1979 decided on
5-8-1986)., In the 1light of the principles enunciated
in these cases, the challenge of the applicant to the
impugned arder of Government and the pramotion accorded
tor espondent-2 who has also since retired from service,

is without any merit,

/L we_ Arnold Tt |
5, In the light of our above discussion,| this

application is 1liable to ve dismissed, We, therefore,
dismiss this application, But, in the circumstances

of the case, we direct the parties to bear their own
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